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CUFP 165/91 in OA 11 _Léj":.’%() 04 .06 .,1982
stiri Pearey Lal -+ Petitioner
Vs .
Union of I[naig u‘OI‘S, oo @ snondents
OORAN N

Hop'ble 3Shri P.C. Jain, Member {A)

don'ble 3hri J.P. Sharma, Member (J)

For the Petitioner In Per
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For the Respondents . .3h P .3, Hahe ndru,
Counsel
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filed¢ a compliance report dt.2.6.19%92 with vhich
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an order for payment of 3.10,174/~ as the commutation

pension for payment to th%betitioner has also bean

enclosed. The petitdoner has been given a copy of the

sane. The petitioner submits that now he has no
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